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Wellgrs Conr Bill,
Clause; 2 to 12 were added to the Bill

Clause 1, the Enaciing Formule ond
the Title were added to the Bill,

SHBI RAGHUNATHA REDDY: i
beg to move:

“That the Bill be passed.”

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That the Bill be passed.”
Tha motion was adopted.

13.08 hrs,

MOTION RE. SUSPENSION OF PRO«

VISO TO RULE 66 IN RELATION TO

BEED] WORKERS WELFARE CESS

BILL. AND BEEDI WORKERS WEL-
FARE FUND BILL,

MR. DEPUTY.SPEAKER:
to suspend proviso to Rule 66.

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): 1 beg to
move:

“That this House do suspend the
proviso to Rule 66 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motion for taking into considera-
tion and passing of the Beedi Work-
ers Welfare Cess Bill, 1976 and the
Beedi Workers Welfare Fund Bill,
1876.”

Mofion

MR. DEPUTY.SPEAKER: Can you
explain why do you want the proviso
to this rule to be suspended?

SHRT RAGHUNATHA REDDY:
Both these Bills would constitute a
common subject. Therefore, when the
hon, Members speak, one cannot make
a speech separating these two Bills.
That is why it would be useful if both
the Bilis are taken up together,

MR. DEPUTY-SPEAKER: That
is no good excuse at all. I will help
you,

Welfare Cess Bill, —

When one Bill i; dependent on an~
other, unleg§ the first Bill is passed
and assented to by the President, the
second Bill cannot be teken up. Now,
you want both fhe Bills to be taken
up together. That is why you want
the suspension of the rule, I half sus-
pected that you did nof know the
reason. That is why I wanted you to
explain why you want this rule to be
suspended. .

The question is;

“That this House do suspend the
proviso to rule 66 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motions for taking into conside-
ration and passing of the Beedi Wor-
kers Welfare CTess Bill, 1976 and
the Beedi Workers Welfare Fund
Bill, 1976”.

The motion was cdorted.

13.10 hrs.

BEEDI WORKERS WELFARE CESS
BILL
AND

BEEDI WORKERS WELFARE FUND
BILL

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): Sir, 1 beg
io move:*

““That the Bili to provide for the
levy and collection, by way of cess, a
duty of excise on tobacco issued for
the manufacture of beedi, be laken
into consideration.”; and

“That the Bill to provide for the
financing of measureg to promote the
welfare of persons engaged in beedi
establishments, be taken into consi-
deration.”

The conditions of work prevsiling
in the beedi industry had been criticis~
ed by the Royal Commission on Labour

%Moved with the recommendation of the President.
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{1931) and the Labour Investigation
Committee (1844). The Royal Com-
mission on Labour had, inter alia, ob.
served:

“The making of the beedi (the in-
digenous cigarette) is an industry
widely spread over the country. It
1s partly carried on in the home, but
mainly in workshops in the bigger
cities and towns, Every type of buil-
ding is used (bui small workshops
preponderate and it is here that
the graver problemg mainly arise.
Many of these places are small sir-
legs boxes, often without any win-
dows, where the workers are crowd-
ed so thickly on the ground that
there ig barely room to squeeze let-
ween them, Others are dark semi-
basements with damp mug tloors un-
suitable for manufacturing process-
es, particularly in an industry where
workers sit or squat on the floor
throughout the working day Sani-
tary conveniences and adequate ar-
rangements for removaj of refuses
are generally absent.”

The Labour Investigation Commit-
4tee (Rege Committee, 1944) also has
wbserved more or less on similar Lnes

The studies made by the Commiitee
on Labour Welfare and the observa-
tions of the National Commission on
Labour, five years ago, indicate that
there have been no significant changes
in the conditions of work, and the lLiv-
ing conditions of the workers angaged
in this industry. ‘The lahour enaci-
mentg like the Factories Act, 1948,
failed to improve the ioj of the majo-
rity of workers; the Minimum Wages
Act wag not being effectively enforced
and the employer was progressively
finding ways and means to evade or
bypass the provisions of the Act Real-
ising the inadequacy of the existing
Acts, Government had brought into be-
ing the Beed: and Cigar Workers (Con-
ditiong of Employment) Act, 1966
which, inter qgli?, does prescribe some
measures to improve the working con-
ditions of the workers employed in
beedi factories, such as, cleanliness,
wentilation, first-aid, canteens, etc. The
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Act’ also prescribes -working Bours

and weekly holidays.

When the Act was enforced, it was
not welcomed by the employers who
fleld writ petitionts on one ground or
the other challeaging the validity of
the Act. The comstitutional valldily
of the Act has been upheld recently
but the Act has a limited coverage, in
as much as it seeks to give protection
to the beedi and cigar workers in in-
dustrial premises only. In so far as
the field of labour welfare is concern-
ed, the Aet does not provide for med:~
cal, educational, recreational facilities,
etc, which in the case of other sweated
industries like coal, iron ore, mica,
dolomite and limestone, are being
financed through the welfare funds
especially constituted for workers in
these industries  The rationale for the
consfitution of a sumilar fund for
workers (and thewr lamilies) engaged
mn beedi making industry, needs no
further emphasis.

In order 1o provide welfare measu-
res for the persons employed in the
Beed: Establishments, 1t is proposed to
establish  a Welfare Fund For this
purpose, 1t 1s proposed to levy, as a
cess, a duty of excise on so much of
the tobacco as is issued to any person
from a warehouse for any purpose in
connection with the manufacture of
beed1 The rate >f duty of excise will
be at such rate not exceeding one
rupee per kilogram on such tobacco
as the Central Government, may,
irom time to time, fix. The duty of
excise to be levinrd shall be in addi-
tion {o any cess or duty leviable on
tobacco under any other law for the
time being in force.

The duty of excise levied on the to-
bacco under the provisions of the Beedi
Workers Welfare Cess Bill, 1976 after
deducting the cost of collection will
be crediled to the proposed Beedi
Workers Welfare Fund.

The Fund is intended to supplement
and not to supplant the efforts of the
employers or the State Governments
to amcliorate the living conditions of
the Workers engaged in the beedl
establishments and their dependents.
The Beedi industry is mainly coneen-
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dash, Bihar, ‘Gujarat, Karnataka, Kera-
13, Madhya Pradesh, Msharashtra Ra-
jasthan, Tamil Nadu, Uttar Pradesh
and West Bengal, It provides for em-
ployment to a very large number of
unorganised labour, most of whom be-
long to Scheduled Castes and Schedul~

ed Tribes and other backward Commu-

nities, It has been found that their liv-.
ing and working conditions are not at
all satisfactory. According to the
latest available figures there are about
ten lakh workers engaged in the
beedi industry and among these only
26,000 workers were engaged in fac-
tories registered under the Factories
Act, 1948.

" The intention in creating a Welfare
Funqg for the beedi workers is to pro-
vide them and their dependents, bene-
fits similar to those now provided to
the workers of coal. mica, iron ore and
limestone and dolomite mines and
their dependents. According io the
cost estimates which have been work-
ed out, the provisions of such facilities
would necessitate the imposition for
the present of a cess of 25p. per kilo-
gram of tobacco used in the manuface
ture of beedies. The duty levied st
this rate is expected to yield abmut
Rs. 1.82 crores per annum. The pro-
ceeds thus collected will be >redited
to the Consolidated Fund of India and
thereafter transferred to a Fund to be
called the Beedi Workers Welfare
Fund. The average welfare expendi-
ture per head would come to Rs. 20/-
per annum. Though this figure is very
meagre, it may be possible to help the
provision of basic amenities; more so
when they are organisedq on a com-
munity basis.

The fund will be administered in
consultation with tripartite Advisory
Committees which, to begin with, will
be sét up in each of the principal
beedi, manufacturing Stdtes. Besides
the employers and workers, it is our
htention to associate .State Govern-
ments also in the functioning of the
Committees. If necessary, there may
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be an Advimry “oramitbse for two
more of the beedi manufacturing
States. The Central Government may

also set up a tripartite Central Ad-

visory Committee to coordinate ‘the

activities of the State Advisory Come

mittees and to ensure their effective .
functioning. I am confident that co-
operation will be coming from the

State Governments concerned by way

of free technical advice and help in

the construction of the buildings for

the proposed organisation, as in the

case of similar sister organisations in

coal, mica, iron ore and limestone

and dolomite mines. This will help 0

reduce our administrative expenditure.

As the Fund will be centrally ad-
ministered it will be possible as in the
case of the coal, mica, iron ore and
limestone and dolomite mines to set
up certafn centralised facilities like
medical aid, hospitals, dispenaries,
water supply schemes, housing colo-
nieg etc., and prescribed uniform stand-
ards for other welfare measures like
the Multipurpose Institutes to pro-
vide for the workers engaged in the
manufacture of beedi and their depen-
dents suitable recreational and cultu-
ral facilities.

1 do not think there is anything else
in the two Bills which require specified
comments. As the House will see, the
mafter is urgent and I am keen
that the two Bills are put on the Sta-
tute Book as early as possible. I will
be extremely grateful to the Hon.
Members if ﬁ:ey take into considera-
tion the various provisions of the Bm
and approve the Bills,

MR. DEPUTY.SPEAKER:

Motions
maoved ; :

“That the Bill fo provide for the
levy and collection, by way of cess,
a duty of excise on tobacco issued -
for the manufacture of beedi, be
taken into consideration.”

“That the Bill fo provide for the
financing of measures to promote the
welfare of persons engaged in beedi
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establishments, be taken into consi-
deration.”

SHRI A. K. GOPALAN (Palghat):
This Is a Bill for the welfare of the
beedi workers. So, I certainly wel-
come the Bill. 1 am moving some
amendments also; perhaps, you have
forgotten, Mr. Deputy-Speaker; there
are some amendments....

MR. DEPUTY.SPEAKER: These
amendments will come only when the
Clauses are taken up for considera-
tion. There is no amendment for the
‘consideration’ motion,

SHRI A. XK. GOPALAN: As far as
the welfare fund for the beedi work-
ers is concerned, nobody will object
to it; everybody will welcome it. But
I have to ask the hon. Minister as to
what happened to the Beedi and Cigar
Workers (Conditions of Employment)
Act, 1966, This was enacted by the
Parliament in 1966, but it has not so
far been implemented. There are more
welfare measures for the beedi work-
ers in that Act than under this legisla-
tion. I will give you the details. A
non-official Bill was brought by me in
Parliament in 1965, and when that was
being discussed, the then Labour Minis-
ter told me that Government would
bring a comprehensive Bill. It was
brought in 1966; though it did not con-
tain all the measures that 1 had pro-
posed in my non-official Bill, it was a
Bill giving at least some relief as far
as the beedi workers were concerned.
Ten years have passed. but that Act
has not yet been implemented in any
of the States. People will have no
belief in legislations then. Now, they
have come with a Bill saying that they
are constituting a welfare fund for
beedi workers. First, you implement
the legislation passed in 1966 where
minimum wages were fixed, where
maternity and other benefits were
there, as far as the beedi workers were
concerned~tor both men and women.
Many women are also engaged in the
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beedi indusiry. 1 want to know from
the Minister—perhaps, he was not here
in 1966—as to what has happened fo
this Act. Will he enquire whether any
State has implemented that Act? Peo-
ple will laugh at this Bill which he
has brought now, because they will
say that the 1966 Act is already there
but has not been implemented, now
the 1976 Bill has come, so many other
Bills also will come, but nothing will
be implemented. They will have =no
belief in the Assembly or Pailia-
ment....

MR, DEPUTY-SPEAKER: Are these
Bills—the one you referred to and this
Bill—identical?

SHRI A. K. GOPALAN: The 1966
Bill was more comprehensive dealing
with the beedi workers, their condi-
tions of employment and so on, I
asked for that in the Reference Library
but I could not get a copy of that.
There. the minimum wages were fixed
up; the other conditions were also
there. Now, what I want to point out
is this. You have now come with a
Bil) for the welfare of beedi workers.
The Bill that was brought in 1966 was
called Beedi and Cigar Workers (Con-
ditions of Employment) Bill. At that
time ‘beedi and cigar’ were there. but
now ‘cigar’ has been forgotten. In that
1966 Bill, the minimum wages were
fixed and some other benefits were also
given to the workers. This Bill also
is a welfare measure; they are creat-
ing a welfare fund and they have said
that such and such a thing will be done
for the welfare of the beedi workers.
If it is for the welfare of the beedi
workers, then implement first the 1966
legislation, ask the State Governments
to implement that. That at least was
‘beedi and cigar'. Now ‘cigar’ is
omitted, My point is this: beedi and
cigar go together. Those who smoke
will say that Beedi and Cigars are like
brothers and sisters, but here cigar has
been forgotten. I want only to remind
the Minister that if the cess to be
levied is really intended for the wel.
tare of the workers, is there any clause
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in this Bill whereby a penalty will be
imposed on those who do not give the
cess. While talikung about the mim-
mum wages, the Minister said yester-
day that there must be oOrganization
and there must be struggle, but where
there is organization and struggle, I
want to remind him what happens and
he knows that. Whenever they fight
for minimum wages, not the minimum
wages are given, but they will be put
ingide the jail. It is not that there
is no organisation or there 18 no
struggle,

I move my amendment that cigar
must be added.

MR, DEPUTY-SPEAKER: You have
your amrendment when we take up
clause bv clause consideration.

SHRI A. K. GOPALAN: My next
question is, what 1s the guarantee that
this Bill will be implemented and what
will the Central Government do if it
is not implemented by the States.
Secondly, what ahout the old Bull,
where more amen:ties were given to
the Beedli workers. Please tell us, in
how many States it has been imple-
mented, It ha not been implemented
i any of the States. In Kerala, there
1s a Government sponsored coopera-
tive soclety, where minimum wage 1s
given, but not the other amenities.
The Bill was passed ten years ago for
giving certain amenities and improv-
1ng the conditions of the Beedi workers
but that has not been implemented.
Now comes another Welfare Cess Bill
for the Beedi workers and we are
asked to support it. We will certainly
support it. Not only did we support
the earlier Bill, we brought a non-
official Bill bringing it to the notice
of the Government that ten lakhs of
Beedi workers, as the Minister himself
knows, were poorly paid and that they
should he given some relief, Though
the Bill was passed, yet it was not
implemented. Even the minimum wages
fixed then must be revised now. The
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minimum wages fixed then do not cor-
respond to the living standard today.
Even that minimum wages and other
conditions concerning the Beedi work-
ers, lady workers and others have not
been implemented. I have pointed that
out many times in the Parliament.

While supporting this Bill what I
have to say 1s, that there 15 no use
passing a legislation which will not be
implemented. There will be no respect
for the Assembly or the Parliament in
case a legislation is passed and then
thrown in the waste paper basket with-
out making any attempt to see that
it is implemented. The Stafe Gov-
ernments must be told that the owners
of the Beedi factories must be punish-
ed 1if they fail to comply with the
requirements of the Bill. What hap-
pens 1s that if the workers ask for
minimum wages, they are beaten and
put to the jail, but as far as the owner
1s concerned, he is not proceeded
againsi. He does not obey the law
He can go on merrly with it and you
can do nothing about it. But, if the
worker fights for the implementation
of this Act, then it 15 not implemented.
There are so many instances I want to
show. Only the other day. two months
back, in Kerala, when the Bidi workers
took out a peaceful demonstration to
press ihat this must be implemented
about their wages, they were lathi-
charged,

So, the question is: while welcoming
this Bill, I want to remind the Minis-
ter that this law also should not be
thrown into the waste-paper hasket
and he must first see that the other
Act which gives more benefits to the
workers is implemented and action is
taken to implement it and also see that
as far as this Bill is concerned, every-
body pays the cess without fald. A
register should be opened. It is there
{n my amendment and I will talk about
it when it is taken up. That must be
done and it must be seen that at least
this cess and the welfare fund go to
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[Shri A. K. Gopalan]
the benefit of the worker, That is
what I have to say. Saying this, 1 wel-
come this Bill.
ot an fag Wil (§617) © wqrema
wEed, & g faw st gEr ¥ THgT FT
WTEAT § WYX $S guTT oy ¥AT e
g
qg avg o o & Fr gy famr 9%
s H At WA v AT & R oE
fax-fawr &N o faw-frw fafygt w
=y Frar et ag o 3 ank s
¥ 94T F Arq onp Fr aifgy, @
ar gwwT afeom agA Al ghr
stgt ot WY Sq-FT MR, ¥t ¥
FITER O, WUFT IR 93w & 9%
wTHR, st 9% fir 2y faw A ad g,
YT T|T 9T FZ W AT A1 I FR-ARRT
& LT | FA0F T FrvEey F N
L4
A q®W § A qHT FRA-TA
sarm ¥ FR A 1AMy AR R F
W 10 Wrg ¥ WIFE qaTx § @ A
qw frmay & warrqz § afsy a2
aga w0 § ) IZ TH G GIAGT STA
gt § 1 wfgd qar, a=mR AT ST
T4 § AT § AR IF 70 9THR FAY
# ) oa¥ of o) far & w1 w4 19 797
garrmysmwI@T I amawr
TH AT FT FQA R F A g
fir 20 #vg Afasi ¥ ¥0 ag w7 AH
X & 1 o3t Taa Ay ) o exta §a
awr g ¥, wg & Y s ot dedy
FQ | o & wiwd qdy A § vt wrd
FINMT I FRIT TN
% ag fiza 3T wgar g fr wet
9T W) AT OV-B AUTET & W A
¥ = R FUF oAt et fwe, 1
€ f HY TG TS AT F A i §,
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M 7AW F gy oX § 1 &Y vy
AT TATHT JOAT FTH P FT AT
8, 3 72 F & SR oY W HTOA
e s §1

AXATAT X A g7 AT HT7-
FRETT, FE Bt wrE S @y wrE Ak
At wr, w1E Aoy 9k, 7 § wvw wik,
" A RO F 7T ¥577 8, ¥7i0% 7A@t
w1 F17T A av | & Frde AT aEar
g f5 537 et g8 fared arar wf
%, afew wfa= faqad arm Y § =
TF AT AR WA F e e

T a7 ag ¢ fv wmed 1066 §
N Faart whq mye FavaT, Aew
3ITOR 1 9N AF a4} I3} F T
7t fear & 1 q@ wsdc A7y & A WA
g % waTa 94 o 7 37 ey ¥
77 3T A ], 395 FA7 30 &F ww
wFATT Y 5% ofy 7€ 8, 9A7 AT
FT W &, I gAY § aO%-
FUTE | 57 Fam 77g 73w & FwRT
AP /AT & ary A Ava¥ § omaw
Y 77E WA F qfr F3 AY 0T G
ara¥ £t ? #41 wrew # 5 Ay vl
F gW ART AT wwg ¥ A%,
afest & 9ft 37 A oo waraefa
£ F arawz IT o7 gAw Af @
&1 “geur WIT ®rvATA W SR ATy

A o &

A famy 67 waz, 1966 ¥
FAT A7 TIX ofr GG T wse o WA}
& T war § 0 @y P wdE &
TR F Wy R ¥ e w47 0@ o
I8 § FVER A ensr o vk AT
gganm T § fr wgi g, e
¥R & 1Y, Wrerecs, s ke mfowm
g gar wifgr
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¥ wTvaTy e § g wkvit F
wiE I 37 WY uEd & Aadyv e
T g e A IR AR S
W ®ar4 ¥ qrr FT X ¥ ™ 4
I 7T 9% a7 FTHT /TG A& AF
Hifas i 56§ 57 qrarg oF #17 O
¥ ¥ oot QY sTaEqT FVE ¥Y AT
Wreu®AT | 97 Q%2 ¥ o7 oY TPT A,
¥ fr foiw Ay Frady seft  wrdfy
g 0T AT gy 43 FT OTHA Y RITAT
¥ ag L7 1 ArgrvorA QAT AT F AE
a7 gur @ 05 TaT A Fréy qAT F7 1A,
I 7§ fese ift 5 gae & sarEw
wE At T av &) few o TeEs
# g arvare gz fowrga o€ 2 fr
20 782 ¥ ¥% iy Fedaz af) & oy
21 amd Fra™ w97 glar
¥ mqiT v g N ¥ ogAAr §AT
¥ X F ) ;T uw {20 9T
feawe ¥+ »§ 71 wd ag 2 fr 37 o
TT 209747 TR ATAY A FH T 74T |
A1 &7 mmaFT AF: WIE FFT 19
FET T|AT ?

TTATIT At T & /1) T A=
T AW | JIX § | AT 6390 gEv
qr Y adr arr ¥R ¢ Hfrw gz moq
arfart w1 7 AN wwE 7 ae
W AN 1wk g v
FIAT §, AT 47 YR GA@AT FT {AT FT
FFX § W7 W AT I A FIW FTA
AN Fargfragdmra v
T Y TH ¥F waF wTROAT B Aavwa
A aft fr 973 Sor My 7H FvAT
w1fgn

9y FT qF et 9v 25 4%
woat af, AR o 97 WO A ufy
Tt e s o ¥ g )59 7% 1,82
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T Ty g § wpfa s By wiag
¥ @Y a7 & W &) ¥R g
it %7 FTR FIX I0AT I} AT TG HTH
Feedt & ol gw W § f 9 o) gew
s wra g, Wi wy ow w0 F
a1 21 1 e & oy wfer 4 FQE
70 & Oy 1 57 faet ¥ 97 U7 T
wrefr o€ ¥ fr &Amy ¥ fAg oy
o wE vrfor & & arfy #1 ge T g,
FEEIT HIGATH BWT | FEq BT
aawa 78 & fr amawa ¥ frtwiv gy
9T IHW A | TR AT & &Y TB 74T 187
Aagma d 1 FIITF GJITA
e wrferer ¥ v Y, AT I
¥7TEC AT Wevr ¥ wee, et &
wETH Y FVETA E T O ASY B 90
AR AT R F LT Kg FFA AT E
gifad ot e ¥ gsar ¥ fAg e ¥
TER A1 ¥ fm Y e OE T TV
FMT A IT T AT Wy ShT  E ¥
a=ot § fo aY ngrd &7 @57 mogEw
7% zat fa1 ot S Ay fF & At
FH T d A ) T
F+7 o TR~ HTES HqI Y AN T
21 77 T ) Il B w9 ST AT
AT ¥ FI7aR A AT f Ar g ¥
FI7 Y 012 &Y $o U0 wrfe &Y AIAAT
& 7z 77 Ay e ) oEr T ART
FTH 379 § 721 W9 T F) 757G §
FIF v A § gl ¥ w37
ary 3§ § aY fo UFo wrfo ¥ wRT
7 BT ot TAL FTAT A1fEQ A7 o wdo
o ¥ HRT T4 ®T TATHRE AV I W
i oy Ffafer fomr )

FARTT #Y 7FW W1 T8Ey s frg g
TH B WYY S4TRY IEST | qF oA K
TaTg 2 T ofy Fray fsy « iR
D At £ ) Aeen S g0
AN Ty R ECH A @
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[sh e firg wrd]

73T 2R ¥ | dfeT qresy o 37 it
wezd Y & %7 & O it a9 g 9w
& wA ¥ fog waTA AT | W ¥ 4y
QY AT MY MR F wRT R
¥\ @ A 3T ¥ WA F AwTAEAR T
w1 g e NA w7 IR Y WA 2
T 57 AT F w4 & AT WA
wEIT H O, W9 A% T LS fErw
& §ifan, &fFa o a7 feeraw r A
qE WEA A Y ACFALY FT Y S0
{7 | A s T FW E AT A9 &Y
;¥ A F Ay ey | wfew mm F At
o7 Z3 AT i g dwda #Y TFW wrnly
BNE AT F I, wqv Az Y T gM
A 3T TR AL AT X E | A v
R

AT 7z wgar § P gvETT A1 TRl
T WIST @, FoATUHEH O
Lndaius e ) afragaey
& 99 19 T vy AN ey =l
"7 FY AT ¥ T 1 wra 9AF Fam
BIG QAT | gy A TAOT AR
IS A A g 7 ww A
WA WY RIG AN @ IS E
A AT H g7 w7 O g and g ?
T FT 7T T A &1 TR A
S HTE FT F AV ER AT IT FT AA
TE...... (vx@wmm). . ... arfear-
He gare a1t ¥ Aaw w4hy frem & wer
fear ar g7 far 0 &y afwar & afy
s wmAqfa sm s Fi 8 7 wmE
TET TET A TAY AR0 AT CRATINE
fatnm | gl g o @ AT ], A FY
w1 feaT | g I Faw s@Ed
1 Y G Y, qwmmage v &1 g
R I RATA G D T
I A WA, AAML W@ W
fafaw 268 agrt 1 AU PReT g f
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&Y fas wrar T § 9 agT wewr ¢
woft witew ag7 afeqw w7 R & 1 dfewr
TR AT S st WE, ITH I
qrEgA 7E A7 g FT A AT T )

t Tagte weAsr  (sWORT) o
IqTeqT WENRW, A€ ISt A AW
¥ F forg Y fawr qwr Ppor TaT R 9@
¥ o v e arga it Hqaroe-
g T g1 Afew Kagsed &g
A7 § J9T F TR TEd S
arat & wgr fF o7 a9 wgy o faw
qrAT AT 9A § 7 aver frar ar %
w FTefEfag faw @mar ST, A€
7Y 7% A8 oW, W A x99 T
T YEEr wrgm e fafreer 7
& TrFTER & LR FY AR
T 3 MRy ¥ AR gw & oA
sare faar mar f5 € qga ¥ AR
§ o arehefes far Yy 7 gevEr
g 1w a fs 37 wnfamige &t
a7 & e fafeer ¥ g gwd
ar@ #1 ) afvw g FY ata & fw
@ A AT W T oA W AE
srefigfaa a9 «fy swmv 1 agee=
forgat o7 wTAT 3 W St e o
s & T WSE F) A @ qdR
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SHRI VAYALAR RAVI (Chirayin=
kil): Mr. Deputy-Speaker, Sir, I wel-
come the Bill moved by the hon. Minis-
ter,

I woulg like to quote one sentence
from the Stalement of Objects and
Reasons of the Bill. It says: ‘Welfarg
measures {o ameliorate the living con-
ditions of the labour employed in the
beed:1 establishmentg are net satisfac.
tory.” 1 am glad that the hon, Minigter
is aware that their welfare conditions
are not satisfacory. At the same time,
I am afraid that the people who
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drafted thig Bill do not know even the
ABCD of thig industry or the problem
of the workers as such.

In Kerala there are 30,000 workers.
There was one company which was
closed down. The Kerala Government
pald money. Then a cooperative was
set up. They are facing tough com-
petition in the beedi market. These
30,000 workers are facing unemploy-
ment because of lack of initiative from
the Central Government because the
Bill which you passed in 1966, you
never cared to implement, even though
you know, the condition of the workers
is not satisfactory. In Kerala, they
tried to implement it. I disagree with
Mr. A, K. Gopalan that they are not
trying to implement it. The Kerala
Government has provided all the faci-
lities that are mentioned in the Bil] of
1966. So, Kerala is the only State
which implemented it. In other States
the condition of the workers is just
like bonded labour. I would request
the hon. Minister to examine the whole
matter. Then, Sir, coming to the bill,
Clause 4 says that the purpose is:

“(a) to defray the cost of measures
for the benefit of such persons direct-
ed towards....”

Mr. Daga had quoted some clauses
froni the 1966 bill regarding water
facilities. I am unable to understand
what is meant by this. You have con-
stituted a fund. For the purpose of
utilizing this fund, you must know the
conditions of the workers, the area of
their working and the needs of those
areas. You cannot adopt a pigeon-
hole approach to the problem.
You are now enabling the em-
ployers to shirk the Tresponsibi-
Hiy imposed on them under the bill
passed in 1966. You are now passing
# on to the advisory committee. The
employers would say that because of
the new bill, it wag not their respon.
sibility. The provision in the new bill
in regard 1o the water supply is quite
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vague. 1 am afraid that even the
Minister would not be able to explain
it. I fully agree with the hon. Mem-
bers who had talked about vrovisions
relating to health. Now about sanita.
tion, The beedi workers are scattered.
It 1s a cottage industry. Some people
may do it in their own houses. In
some cases, there may be contractors.
How can you provide medical facilitied
to 2 or 3 persons in an area? Again,
how will this committee function? I1f
you want to give medical facilities, I
suggest that you implement the Act of
1966. The ESI should cover these
people. The clause in the new bill is
very vague. Now about the provision
regarding malnutrition. The State
commitittee will have to accept the re-
commendations coming from below.
Who will recommend? What is the
function of the advisory committee?
Is 1t meant only for recommending
housing loang or making water supply
to certain houser or to supply nutri-
tious food to ithe emnployees? What is
the purpose and function of this Com-
mittee? It might help the employer
since it takes away the responsibility
given to him under the old Act. The
funclions of this advisory committee
should be well defined. It should not
be a committee merely to recommend
housing loans, etc. Lastly, I urge upon
the Minister to see that the 1966 Act
is implemented and to take necessary
steps 1o ensure that every State
follows the provisions.

SHRI K. MAYATHEVAR (Dindigul);
I welcome the bill. On the face of it.
the object is very fine. But when we
go into the lalent aspects, we hecome
quite unhappy. We appreciate the
merits of the bill. T am not a smoker.
I am not for beodi-smokers; but I am
for beedi-makers i.e, beedi employees.
I am not for Leedi-manufacturers We
are for a welfare State. The welfare
of the employees. including that of the
beedi workers, is very essential and
inevitable for ensuring the welfare of
the country. As you all know, 4the
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‘heedt workbis are guppresged from
time immemorijal. 'Their condition is
not only very bad. But they are living
‘in a very awkward sitttation for a long
time, Therefore, the Gbvernmeént
ghould redeem them from their awk-
‘-grard position, This Bill is just beating
about the bush. It does not provide
ahy real protection even to the bare
requireinents of the beedi employees
and workers.

The method of collecting money for
providing these benefits to the beedi
workersg is also a funny one. This fund
is not flowing from the Consolidated
Fund of the Governmeni{ of India, or
of the State Government. This money
is going to be collected by way of a
levy in the form of a cess from the
persons who are purchasing a certain
type of tobacco from the warehouses.
It is a wonderfu] device or meang of
collecting money for the welfare of the
workers The money collected 1n this
way will not be sufficient or adequate
to meet the multifarious requirements
of the beedi workers. The amount
collected in this way will be meagre,
insufficient and 1nadequate, Therefore,
Government should not only collect
money through this cess but shnuld
provide more money from their own
funds for providing facilities to the
beedi workers There is a proverb in
Tamil which talks of a person going
to a shop and picking up a coconut, not
paying for i1t, and then going to a
temple on the opposite side and sacri-
ficing that coconut to propitiate, the
God. This Bill is more or less on the
same pattern. You are collecling
money by way of cess from the indus-
try and then spending it on the
workers. That is not gufficient. You
‘have to provide more money from the
Consolidated Fund for the welfare of
these workers.

So far the Government were giving
Incentives only to the employers who
belong to the capitalist group. Now
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that they are fhinking of giving some
‘behefits for the workers, I plead for
the supply of dress or uniforms to, the
workers, at least for the men workers,
I not ladies. I am  suggesting this
because they come from the low in-
come group. It is not that I am
against the supply of dress to ladies,
in fact, 1 have more sympathies for
ladies. I was only suggesting ihat
dress should be supplied, at least to
men if not to all.

Certain hon. Members have pleaded
efficiently for adequate or sufficient
compensation for those workers who
are aifected by TB or other incurable
diseases. Since these workers bhecome
sick in view of the peculiar nature of
the industry, provision should be
made {0 protect such people and pro-
vide them some relief.

The workers engaged in the beedi
industry do not fall within the four
corness of the Industrial Disputes Act,
or any other labour legislation. Nor
do they come under the Factories Act.
As a lawyer 1 can say that this Bill is
beyond the reach of other laws passed
by the Central and State Governments.
My fear is that the beedi manufactu-
rers. who belong to the capitalist group,
would not be controlled by this legisla-
tion, Therefore, this Bill should be
within the jurisdiction of the State and
Central laws, and all other labour laws.

Then I plead for minimum wages
being fixed for the bidi workers.
This has not been done so far. As
Shr: Vayalar Ravi and other learned
Members have pointed out, this point
is very important for protecting their
interests. Government should take
immediate steps to see that minimum
wages are guaranteed and implement.-
ed.

There should be equal wages for
men and women in the same industry
for the same type of work. This Bill
is aboslutely silent on equal treatment
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for these people, 1 can say that article
14, equality before the law, has not
been followed so far as bidi workers
are concerned.

The benefits given to these people
are not satistactory, not clear, Every-
thing is ambiguous, vague. Therefore,
you must find out satisfactory and
proper ways and means to contribute
more funds to the bidi workers to
safeguard their interests.

It these drawbacks, lacunae, defects
and infirmities are cured, then the wor-
kers will be benefited.

SHRI CHAPALENDU BATTACHA.
RYYA (Gindih): I certainly support
this Bull to provide for the financing of
measures to promote the welfare of
persons engaged in bidi establishments,
but some of the difficulties have
already been outlined by the previous
speakers,

Bidi workers, particularly those
working on plece rates in theiz homes,
do not come under the Mines Act, they
are not covered by the provisions of
the Factories Act or the Shops and
Establishments Act. In fact, they have
fallen between all these three stools.
I have 1n mind similar workers in mica,
numbering two lakhs of home splitters,
who are not attracted by any of these
laws. Their wage earnings are RS. 1.50
to Rs. 3.50 per week. Market forces
can never remedy their situation. So.
the difficulty about these welfare
measures is that in order that these
workers are enabled to take advantage
of the welfare measures, you have to
fix their minimum wages. In bidi,
some atfempts have been made, but
in mica home splitting there nas been
no attempt whatsoever. The problem
has been shoved under the carpet.

MR. DEPUTY.SPEAKER: Misa is a
different question. He has promised
to look into it.

SHRI CHAPALENDU BHATTA-
CHARYYA: There can be a haphazard

form of welfare activity as agalnst
real welfare activity.

You had just now passed a Labour
Welfare Fund Bill, I suggest that this
thing should be done on the same
lines. So, in this a similar approach
has been made. For instance, the
workers would be enabled to build
their own houses. As far as the Beedi
industry is concerned, particularly out
of the welfare fund, the beedi workers
may be enabled to start their co-opera-
tives and manufacture beedis on their
own. In almost all these places where
there is one crop economy in forests,
the advasis are living, they are living
in utter misery. So, this welfare fund
must be purposefully utiliseg so that
these adivasi men and women, who
pluck kendu leaves and enable the
whole-salers to mint millions of rupees
out of beedi business, may come up in
their life. This amount should go for
their welfare.

1 request the Labour Minister to
make a particular note of this aspeci of
the beedi manufacturing industry. We
do not know the number of beed: wor-
kers all over India. There has been
a displacement of beedi workers by
the machines with which we are gomng
to export muchine made beedis,

The question of medical aid through
ESI has already been touched upon by
my friend Mr. Daga. The approath
of the ESI is to supply six types of
standard mixtures irrespective of the
allment. In this complex world, this
mixture cannot take care of all the
diseases. The diseases are partly
occupational, high incidence of T.B.
nutritional deficiency and partly en-
vironmental, The approach of the
ESI to the health is, to say tbe least,
most inadequate.

About education of the sons of the
beedi workers, I would like to say that
urgent steps should be taken so that
they can be educated. Otherwise, they
cannot dream about their education.
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Their sons and daughters can be edu-
cated with the help of stipend to be-.
come doctors and engineers.

(Interruptions)

In coal industry, they have already
done it. It is passible and it should be
done. Unless education is spread to
that level and they are pushed up,
the workers cannot be enable to attain
that quality of good life by the exter-
nal effort of merely a welfare fund.
This is started with a fan-{ace and you
give a shape, draw a budget through
cemmittees, but very soon, it loses
momentum; it starts losing momentum,
What should be a movement de-gene.
rates into a department and all the
power equation of the mgh officials, the
Deputy Weltare Commissioners, the
Weltare Commissioners and the wel-
fare Inspectors, it is just as good or as
bad as an intra-union rivalry. Se,
such equations start playing their role.
The primary objective of going out of
welfare activities for the workers
receds to the background.

I appeal to the Labour Mimster to
ensure that activities of all these wel-
fare organisations, coal, mica, iron
ore, manganese, dolomite and all the
rest of them, should be orchestrated
through guidelines so that these power
equations do not obscure the major
objective of bringing about a change
in the far away places mn the lives of
millions and to that extent help in
implementing the  20-point economic
programme.

SHRI C. X. CHANDRAPPAN (Telli-
cherry)- Mr. Deputy-Speaker, Sir, I
think, the hon. Minister will also agree
that although he has brought forward
a well-intentioned Bill, it has been
opposed by almost everybody. This is
a very strange situation. It is because
of lack of realism on the part of the
Government to understand the pro-
blems of an industry like this and to
bring forward Bills, one after another.
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1 agree with the hon. Members who
spoke about the failure of the Govern.
ment in implementing the Beed! and
Cigar Workers (Conditiong of Employ-
ment) Act, 1966. I think, there wili
not be any diference in regard to the
fate of these Bills which we are dis-
cussing foday. In my opinion, this
hgppened not because the Government
did not want to implement 1t but they
refuseq to look into the problems of
the Beedi industry. In thig industry,
according to Government’s own state-
ment, 1 million persons are employed
But there are 2-1/2 million people whc;
are indirectly ang partially employed
in this industry. It happensg because
of certain peculiar featurers of this
beedi industry. One-third of this in.
dustry is in the organised sector where
factories are there and where factory
labour legislations could be easily im.
plemented. But the remaining two-
thirds of the industry is in the unor-
ganised sector. It 1s, more or less, a
cottage industry. How a welfare legi-
slation for the workers in this industry
will e seriously anq sincerely imple.
mented when they do not know even
how many workers are there.

Now, there is an amendment for
which a notice has been given by Mr.
A. K. Gopalan, I do not know what
wil] be the reaction of the Government,
It says that there should be a register
kept by the Government in every area
where bidi industry is concentrafcd
and there they should register the
names and other details of the work-
ers. Then, there tan be at least some
record about the number of workers
who will e benefited by this welfare
legislation. The Government doeg not
know how many workers are there.
They know how many workers are
there in the factories but they do nhot
know about the two-thirds of bidi
workers who are working in cottages
and all that.

The two-thirds of bidi workers are
being supplied ali tobacco and leaves
by the contractorg in their houses or
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places of work. There is no time-limit
for doing work. When they feel that
they should work, they work. It is
reported that men and women work
for 12 hours a day and that children
are also lirgely employed in this in.
dustry. The Government does not
know about it. They know it but they
do not have the facts about it. This
is a problem about which the Govern-
ment should tel] us how they are
going to tackle it when they sericusly
think about implementing this wellare
legislation.

In regard to the Bidi and Cigar
Workers (Conditiong of Employment)
Act, the failure to implement it, there
are certain facts, There are certain
things from which the Government
should learn some lessons. What hap-
peneg in Kerala? In Kerala, the Gov-
ernment wanted to implement the Acf.
They said, herrafler the employers
shoulq follow the rules. The employ-
ers said that they are not working in
Kerala, That is what one of the big
manufacturers of Hidi from Mysore
Stata, Ganesh Iicedi, sad, T'hey had
big factorieg and I thinx, 2bout 22,000
workers or something like that were
working there. When the minmmum
wages were enforced, they bid good-
bye to Kerala anq shifted the irdustry
to Karnataka where the working class
movement ig not o strong az it ic in
Kerala, where the bargaining capacity
of the workers is less. The employers
thought that they should go there be-
cause they could exploit the workers
there The Xerala Government reor-
ganized the industry on cooperative
lines. I would like the hon, Minister
to listen to what I am saving. If you
are serious about implementing such
legislations, you have io re-structure
the industry on cooperative lincs, That
t« mvy suggestion...

SHRI B, V. NAIK (Kanara): I am
supporting your argument. For your
information 1 may say that. in the
State of Karnataka, organization of
cooperatives for heedi workers ig pro-
hihited,
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SHRI C. K. CHANDRAPPAN: Thut
¥ a very good informatioh you bd
given. ‘

What I am saying ig this. 1 you
really want to implement your legisla-
tion, then youy have re-structure the
industry; there is no way-out; there is
no short cut to socialism; you have to
re-structure the industry on coopcra-
tive lines; then you will be able to run
it, you will be able to fight the mono-
poly interestg in thig industry. That
is our experiencz in Kerala ang I am
sure hat the Minister is aware of il.
When 22,000 workers were thrown out
of employment angq the industry shifted
itself from Kerala to Karnataka, the
Kerala Government stepped 1n and re-
organized the industry on cooperative
fines and provided employment; not
only were they provided with subsist-
ence, but they were also given all the
facilities which are requireq to be
given to the workers under the Act,
which you have forgotten to iinple-
ment. Mr, A. K. Gopalan will arree
that this 1g happening in Kerala. That
is possible. If you do not think on
those lines. then this will only remain
in the holy book of legislations and
wil] never be implemented.

Another point 1 want to make i8
this You are going to collect by way
of cess Rs. 180 lakhs, if I have unaer-
stood it properly. I think, chat is a
very meagre amount. That Is not
going to bring about all these big
things which Government -is seeking to
give on page 2 of the Bill--sanitary
facilities, water facilities, education,
this ang that. I have a suggestion to
make. I am nnt a lawver to know the
technical detaij of it. In this beed!
Industry, there are two compaments:
tobacto and Kandu leaves; tobaceo i
used to the tune of Rs. 60 crores per
year and Kandu leaves are used to the
tune of Rs. By croreg per year. Can
you bring some kind of a cess® Do
nnt give me g technical answer saying
that cess {s not possible and all that.
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By some way, can you bring some
revenue? I am not an expert in this
BuY I think something should be dore
s0 that some revenue will be there
from this, so that you will have a rea-
sonable amount for the welfare of the
workers [ hope Government will cort
sider this

SHRI VASANT SATHE (Akola)
Contractors will be the losers if you
put cess

SHRI C K CHANDRAPPAN Gov
ernment 1s looking for socialism  and
should be hippy about it

Before concluding 1 would Like to
ey one thine This 15 one mndustrv
whoere the majority of the workeis are
women Veiry ro~antly the Comrus-
€101 on stitus of Women brought out
thrir report TMrre thev say that thig
1 one sector wners women are <o
brutaly exploifed I do not know,
what {1 e Goveramant will do about .t
They have to biing a mare comnpre
hensive legisl ition, wher2 they snould
visualise t' > rostructuring of the in-
dusttv and t should b* ymplemcnted
aimultaneously all over the country
Only then -uch mecasures will be
henefic 11 to th: workers ang the
countiy I hoye thig ha consi-
dered and vou will not just re-
jeet our amendmens T <t pport
fully the amendment of Shn
A K Gopalan that cigar workers
should be includeg 1in this This 18 very
important and I do not know how you
have forgotten them All the legisla-
fion in regard to workers has in the
past included these workers also I
bape that they would be included
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1 7edi %Y foag oy ¥ fag ¥ wige
# wx ¥ sRW & v qofawrdt §,
a® DeEi 9T §, wdveT ¥ AT Al
% G WA § 1 A Ayl w1 o
g2 § W waar = v §

@ faw =1 & wvm s7ar § A
wY oY ®) gawy oy ¥ fag gquTE
ar g + & wrgar § fx idr woget
¥ AareR oft gt forg oy o A
N Ig A7 @ wfafafw §  saar &
forar g 1 aifrariie & go 4wl wY
+ft ferar smg | worgdd #F o qwenrd §
ST qEv AR grAr =fgd 1w
WO AT ard  ag ww @
wfed | xawy 3= F A g ¥ g
O gF=e Y Tfad | Ay o aY
drg gt Triww E TAAT 3 WH AHT
72T &, THT FFT JTQCAT | G B AT
& WA agy wvnare @, & fawor
a9 a1 72 &1 ¥ o feafy gy oY
TAFT 9 g1, UE FIIHY FgAr IfFy )

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): I am ex-
tremely grateful to you and the hon.
members who have participateq in the
debate extending their wholehearted
support, of course, not without criti-
cisms, and the suggestions. As far as
the suggestions made are concerned,
they woulg pe treated with the highest
respect and I undertake to see in what
manner they can be implementeg in
the process of implementation of vari-
ous provisions of the two Bills. At the
outset I am free to state that this is
a very modest measure. I have not
come here with high objectives to be
mentioned here. This is a very modest
measure, though the hon, members
have expressed very high expectations
to come with regard to the various
provisions of the Bill. I must submit,
this is very modest to begin with,



208§ Beedi Workers CHAITRA 6, 1808 (SAKA)

Welfarg Ceass Bill,
Fund Bill

With regard to levy, though the law
says we can K0 up to Re, 1, we are
beginning with 25 nP. Mr. Chandrap-
pan says unless there is Soclalism, it
is not possible to deal with all these
questions, I do not want to go into poli
tical questions of that measure be-
cause it ig now accepted Ly all the
leading economists of even the capitalist
order that socialism is no more a ques-
tion of ideology. It has become com-
pulsory necessity. Therefore, I need
not argue that guestion’ one way or
the other. It has been accepted by
everybody concerned that Socialism is
a compulsory necessity. In the year
1954 this very August House passeq a
Resolution about the Socialist Pattern
of Society. I need not go into that
question,

Shri Gopalan tas raised a ques-
tion of interpretation whether there is
adequate provision for enforcement i.e.
how are you going to enforce the Cess
Bil] itself ? I may draw your kind
attention to Clause 3, The words used
are— ¢

“a duty of excise at such rate not
exceeding one rupee per kilogram”

This cess is treatel as excise
duty—

Once it is done, “The duty nf ex-
cise levied under sub-section (1)
shall be in addition to any cess cr
duty leviable on tobhacco under any
other law for the time being in
force.”

““The proceeds of the duty «f ex-
cise levieq under sub-section (1) of
section 3 shall be credited to the
Consolidated Fund of India.”

This is treated as an excise duty.

All the other provisions relating to
Excise will follow. Therefore, my sub-
mission is, all the ruleg shall be made
applicable to that effect,

SHRI SOMNATH CHATTERJEE:
(Burdwan) : May I know the provision
of which Excise Rule will apply ?
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SHRI RAGHUNATHA REDDY: All
the rules with regard to collection of
Excise duty would apply.

SHRI SOMNATH CHATTERJEE:
Can you provide a penalty under this
Head by taking recourse to un-named
legislation ?

SHRI RAGHUNATHA REDDY : This
is the legal position about which we
have been advised and if there is any
amendment necessary to that effect we
wil] come foward with that,

About advisory bodies ang their
functions I would say this. This is
something which is consituted in al-
most all welfare legislations. The re-
presentatives of the employees must be
brought into the picture. They must
have a sense of participation in every-
thing. The employers’ representaluives
must be there. Government is there.
It is a tripartite body and this iz re-
commended by most of the Labour
Conferences ILO bodies etc, This sort
of Tripartite body hag come into being
in al] these matters. So, there need
not be any kind of adverse criticism
on this account. Regarding the sugges-
tions which have been made on the
functioning f these bodies are well
taken and the suggestions wil] be kept
1n mind.

Regarding the collection of statistics,
1 wish to say this. Although Mr.
Chandrappan had not moved an
amendment to thig effect, he had made
a mention about this. In this connec-
tion I would invite his attention to
page 5 of the Beedi Workers’ Welfare
Fungq Bill. There is Clause 11, It
says :

“The Central Government may re-
quire a State Government or lveal
authority or employer to furnish
for the purposes of this Act such
statistical and other information in
such form and within such period
as may be prescribed.”

Therefore, the Government has
taken the power to prescribe such thin-
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gs for collection of statistical informa-
tion and the purpose of his amendment
1s well-met by this particular provi-
sion of Clause 11 1tself

There 15 a qifference bet veen Cigar
workers and Beed: woitkers This has
to be kept in mind Cigar workers
work 1n the factories which comes
within the putview of the I aclusies
Act Al] the provisions of the Faclos:
es Act ang jn certain cas.s the provi-
sion of ESI Act would apply there
Those benefits will accrue to the cigar
woirkers In respeci of beedi worsers
1t 15 mostly a cottage industry Women
work theie There 1v no welfarc or-
ganisalion which 18 looking after their
interests M1 Vayalar Ravi and othcrs
mentione bout this Mr A K (o-
palan m: ¢ a mention regarding Beedl
and 1 r Acts What I would 1mpress
upcm him 1s this This distinction
will have to be drawn m the ohleclives
of these two Acts Thal Act 1s mamnly
concerned with conditicns of wnking
in the manner in which fitoric will
hav e to function

1500 hrs

Therefore the iw) aspect of the
welfare activities will have to be dealt
with as a maller of distinction than
as a convention though vou cannot
avold certain overlapping, 1n resject
of the facto.'sq wher =z the beed1 werk.
ers work

Sir we are here mainly concerned
with those unfortunate workers es-
pecially, the women who wv.or< in thewr
huses It g our effort to scg 1n what
manner the welfare benefits could be
provided for them That 15 the rea-
son why this kiad of legislation bhad
been thought of

Another point that has been raised
1s this that notwithstanding the fact
that this Beedi Cigar Act had been
passed m 1966 ‘you have not 1m-
plemented the act, why dont vou im-
plement 1t ? This 18 a very vahd ques-
tion that has been raised The hon
Members know this, Shr1 Gopalan,
especially, must be knowmng that, with
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his understanding of this matter es-
peefally in Kerala State when this Actl
had been passed It had a very che-
yuered history, this matter had beem
agitated before the Supreme Court
And, m the year 1974 only the
Supreme Court could decide thms matter
mn 1avour of the vires of the enact-
ment 1tself From that stage the appro-
prate authority {o  implement this
legaslation 1s the State Government

With regaid to the mimimum wages
tor the beed1 workers, I do not wish to
$7y thit we wani to fix the minimum
wages under the Mimmmum  Wages
Act But, we wunt to ix up <ome wages

t least wiuch will have some unitor-
mity from state to state We had at
the mecting of the Labour Ministers,
discussed this matter and we had arriv-
ed 1t a certain unuerstandme thit each
State must prescrive certain wages for
th b cdi wo €1, whi h may vary
{ton one particular figure tn an other
Now when the notification, were
1 aed certamn cifhe ities arose the
manulacturers «ta teq migywing from
tn  State to «nthcr  aying that  the
wizes that hid been prescnaled 1y
one pirticular Stiate aie higher thun
the wagc« that are av ulable 1n another
Stite Mr Chandrappin said  some
thing about the tendu lewves For
inctince 1n ong State wher¢ the tendu
leave 1s available more whele there 18
Iess transport eypense therc the wages
are higher and so the industry 1s shif-
teq to other States and thetetore the
States Labour Ministers were faced
with the problem of unemployment 1n
their Siate a« a result of fixing of
minimum wages or uniform wages
For instance Shr1 Gopalan himself
knows—I am not trving to defend thig
but I am only trying to pomnt out di-
ficulties  (Int>-rrp 1oms)

SHRI A K GOPALAN Has the
Government thought about 11? Why
then did they not bring in an amend-

ment so that this difficulty could be
overcome”

SHRI RAGHUNATHA REDDY 1t
is not a question of bringmng in an
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ampendrent, 1t 18 nol that we do not
nave vha powst, I am ogly tymng w
bring out practica) difficultieg invoived
n Q%e matter ¥or instance, in Kera-
la Spte itself, the government-run
factories pay much higher wages than
other factories run by the private
companies Tlake for instance Kasar-
Jodé It 15 almost 4 burder area going
upto Karnataka What happened
there 1s this When in Kasargode, the
State Guvernment 1nsisted on the pii-
vate factories that they will have to
pay m ne wages than what hdave been
pad ty the govern 1=t run fuctories
the owners of private tactories started
stopping the factories and started rug-
rating to Karnalaka area where the
wage, aie less In tact [ know that
the trade union leaders met me at that
time and they werc agrceable even it
they 1educed th¢ wages that were pre
ccribeq by the Stite Government 1n
ordei to find cployment for the peoule
who are 11! ed or who got them-
selveg unemployed  As a result of
this therc 11¢ many practical difficut-
ties It 15 not such a very €asy matter
ithat thh could be «etiled b way of
lemsl tion or i anendment »f an
enactnient Thercfore this will have
to be settled by discussion between
the trade union leaders  government
representilive ind alvo the employers
concerned This 15 an effort in this
direction in which we are moving In
fact Government agree that the pro-
blems could be solved I would hke
to assure you that we would like fo do
our best in order to sce that these pro-
blems are solved Thig 1s the *'ack-
ground 1n which this legislation wnll
have 1o be viewed I do not want for
a moment that the Members should
have the impression that I am trying
to replace all the beneficial measures
that would be undertaken by the State
Governmentg or any other orgamsation
1n order to promote the welfare of the
beedi workers Thig 1s only modest
measure in order to help these unfor-
tunate persons who do not so far have
any other way of getling thess Lene-
fits because of their occupational haza-
rds as well as the occupational charac-
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ter of the distribution of Lersonnel 1o
vanous places Thanx you very
much

Sir, 1 move that thig Bill be taken
into eonsideration

MR DEPUTY-SPEAKER 1 ghall
put these two motions one after the
other The question 1s

“That the Bill to provide for the
1 vy and rollection, by way of cess
a duty of excise on tobacco 1ssued
for the manufacture of beedi, be
taken into consideiation”

The Motwon was adopted

MR DEPUTY-SPEAKER The
question 1s
wPhat the Bill to provide for the
financing of measures to promote
tne welfare of persons engaged n
beed: establishments, be taken into
consideration”

The Motion was adopted

MR DEPUTY SPEAKER Now we
take up clause by clause considera~
tion First the Beed: Workers Wel:
fare Cess Bill To clause 2, there 13
no amendment The quastion 1s

«That clause 2 sland part of the
Bill’
The Motion was adopted.

Clause 2 was added to the B,

Clause 3— (L~oy and collecton of
crsg on Tobacco 1ssued for maniyc~

ture of beed:)

MR DEPUTY-SPEAKER. Is Shu
Gopalan moving his amendment?

SHRI A K GOPALAN- Yes I
am moving this because 1t hag alreadv
been explamned here not only by me
but by the other speakers also that
there is a difficulty, If there is no
register and a register 18 not kept,
specially 1n those States where women
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are working in houses, you do not
know how many are working and
where they are woarking. So I have
said that the executive authority of
severy local authority shall prepare a
register of beedi and cigar workers—
it ‘cigar workers’ and not there, I
will say beedi workers—residing
-within the jurisdiction of that local
authority. The register shall contain
such particulars as may be prescribed,
“The register shall be maintained by
the executive authority in such man-
ner as may be prescribed.

I am saying'this because if this is
not done, one does not know where
they are working. The welfare fund
is for the workers, How many wor-
kers are there, where are they work-
ing? This is not seqn, this is not
krown. So for whom will you spend
this fund?

MR, DEPUTY-SPEAKER: What
are you talking about? On which
-amendment?

SHRI A, K. GOPALAN: ‘After line
20 insert

MR. DEPUTY-SPEAKER:; This is
the first Bill, You want cigar to be
included.

SHRI RAGHUNATHA REDDY: He
is speaking about the second Bi.!

MR. DEPUTY-SPEAKER: We are
taking the first Bill now, You put
away the second Bill.

SHRI A, K. Gopalan: I wag told
‘there is some objection.

MR. DEPUTY-SPEAKER: Thig 13
the confusion when you takec up two
Bills at the same time, We are dis-
cussing clause by clause the first KEill,
the Beedi Workers Welfare Cess Bill
You gave notice of an amendment
where the recommendation of the Presi-
dent was necessary. Now I have been
informed that the recommendation of
-the President has been received and
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that is why I called you to move it. It
the recommendation of the President
had not been there, I would not have
called you. When I called you, you
may be sure that the way is cieared
for you,

SHRI A. K. GOPALAN: I mis
understood it, I beg to move:
Page 1, line 17,—
after “beedi” insert-.

“or cigar, as the case may be”.’
)

I have already explaineg it. i do not
want to make a speech now,

MR. DEPUTY-SPEAKER: 1 will
put 1t to the House. The guestion 1s:

Page 1, Iine 17,—
after ‘“beedi” insert-—

“or cigar, as the case may be”.)
2)

The motion was negatived,
MR. DEPUTY-SPEAKER" The
question is:

“That clauses 3 and 4 stang part
of the Bill”

The motion was adopted.

Clauses 3 and 4 were addzd to the Bill,
Clause 4A (New)

SHRI M. C Daga: 1 move:
Page 2,—
after line 10 insert—

“4A. The gmounts niade avail-
able for welfare ot workers
in each State, shall be in
proport1o: to the amount of
cess collected in that State”.’

4)

It is an innocuous amendment and
1 have moveg that amendment. It

says:
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aftér line 10 ingert—

“4A, The amounts made available
for welfare of workers in
each State shall be in propor-
tion to the amount of cess
collected in that State.”

The point is that it should be spent
in that state itself,

SHRI RAGHUNATHA REDDY: It
is not merely the amount of cess col-
lected but also the number of workers
who are in need, Therefure, we do
not want to prescribe any conditions.

MR. DEPUTY-SPEAKER: 8o, you
oppose this amendment, I shall put
amendment No. 4 to the vote of the
House.

Amendment No, 4 was put and
negatived,

MR. DEPUTY-SPEAKER: The
question is:

“That clauses 5 to 7 stand part of
the Bill”

The motion was adopted.
Clauses 5 to 7 were alded to the Bull,

Clause 1—(Short title, extient and
commencement)

SHRI A K. GOPALAN: I beg to
move:

Page 1, hne 3,—
after “Beedi” insert—.
“and Cigar”. (1)

MR DEPUTY-SPEAKER, I shall
put amendment No, 1 to tha vote of
the House.

Amendment No. 1 wis put angd nega-
tivad.,

(Interruptions)
MR, DEPUTY-SPEAKER: In these

matters the man occupymng the Chair
has to go by eommoasense.
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SHRI SOMNATH CHATTERJEE:
You are assuming that there is some
sense on that side

MR. DEPUTY-SPEAKER There
are two things in this Ope is my
earg that go by the lesel of decibels.
The other js the grey matter up here,
In this case I prefer to use my grey

matter instead of my ears Now, the
question ijs:

B“That clause 1 stand part of the
u .l'

The motion was adopted.
Clause 1 was added to the Bull,
Enacting Formuls
Amendment macde

Page 1, line 1,—

for “Twenty-sixth Years” substitu.
te—

“Twenty-sevent1 Year”. (3)

(Shri Raghunatha Reddy)

MR, DEPUTY-SPEAKER : The
question :

“That the {Enacting Formula, as
amended, stand part of the Bill”

The motion was adopted,

The Enacting Formula, as amended,
was added to the Bull

The Title was added to the Bill,

SHRI RAGHUNATHA REDDY ; Sir,
I beg to move:

“That the Bill, a3
passed.”

simended, be

MR, DEPUTY-SPEAKER: The
question is;

“That the Bill, as
pagsed.”

amended, he

The motion wus adopées,
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MR, DEPUT¥-SPEAKER : Now, we
take up clause by clause considgration
of the Beedi Workers Welfare Fund
Bill. To clauses 2 aad 3 there are no
amendments. The guestion 13 :

“That Clauses 2 and 3 stang part
of the Bill.”

The motion was adopled,

Clauses 2 and * were added to the
Bill,

Clause 4 (Application of Frind)

SHRI B V. NAIK (Kanoia} " heg
to move:

Page 2,—
after line 85, insert—

“(vi) the pruvision tor group in-
surance on a collective basis of those
persons engaged in beedi establish-
ments where ten or mcere persons
work under theg same ioof, place of
busine:s, workshop, or any other
form of establishment defined under
the definition section 2(b). (4)

Hon’ble Deputy Zp2iker,  Sir, the
amendment which I have suggesteq is
the same as in the Bill under “Appii-
cation of Fund”, I ne.d not reapt the
same here There should be an addi-
tional provision 1n respect cf colicctive
insurance of the worker. Why I have
mada this suggestion is hecause this
is a sort of a decentraliseq industry.
In case you put the people to work
under one roof, that is, before you
bring in your social or welfare mea-
sures, if you are in a position to bring
in the organisation of these workers,
then there is a possibility that the pro-
blem which has been point=q out by
Mr. Gopalan regarding preparing of a
register and also all the other pro-
blems can be solved. You will know
the dimension of the problem and you
wil] be able to find a solution for it,
In this behalf, a voint wag also made
by Mr, Chandrappan, that s, regard-
ing the co-operatives. There could be
no better industry in this country than
beedi manufacturing which is essentia.
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Hy a cottage industiy. But the mora-
listic approach of pur Khadi & Yillage
Industrics Commyjssion is diffc1e¥it The
Khadi ang Village Industries Roard for
the last 25 yoars are opposing manu-
tacture of he2di o1 co-cpralive lines
barause smoking of beedi is bad.
Well, 1t is all right, if concerns
the matters of health and hygienc of
a person Bul thcse people are belng -
exploiteq on this ground and the mid-
dle- men, manafacturers and the own-
ers of these establishments are sque-
eziny these workers. Therelore, it js
not going to cost 50 much It will bhe
a pittance out of Ras. 1,82 crores which
you are going ‘o collect. Therefore,
wherever more than 10 people come
undey one roof, you do have collective
msurance schems At tho time the
beed) worker dies or when he dies
prematurely becau-2 of unhygienic
conditions in which he works, his
family would grt a few thousand
rup:es, This is all what I wanted to
speak, T think 1t can be accepted, But
I am not pressmg for it

SHRI RAGHUNATHA REDDY: It
15 a good suggestion. Rul the position
15 that it does not fall within the
purview of the pryvisiong of this Rill.

MR DEPUTY-SPEAKER: I will
now put the amendment of Mr. Naik
to the House,
Amendment No. 4 was put and nage.
tived.

MR DEPUTY
guestion js:

“That clause 4 stand part of the

Bill”

The motion was adupted
Clause 4 was added ro the Bill,
Clause 4A (New;

SHRI A, K. GOPALAN : I beg to
move :
Page 3, —
after line 20, insert—

“4A. The Ex=cutive Authorty of
every lacal authority shah
prepare a register of Beedi
and Cigar workers residing

SPEAKER : The
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within the yurisdiction of that
local Authority,

(a) The register shall contan
such purticilars ag may be
prescribed,

(b) The register shall be main-
tained Ly the Executive
Authority in such manner
as may ba prescribed.”(2)

{ am moving this because it this Bill
is meant for the benefit of the wor-
kers, you must know how many wor-
kers are there and wiere they are.
The bidj workezs are orgenised as well
@s unorganised, There are workers
working in their houses taking leave
etc. Therefore, there must be a regis-
ter. Otherwise thig Bil] will benefit
only those workers who, as the minis~
ter said, agitate and the poor workers
will not be benefited, This is an im-
portant amendmen?! and I hope the
minister will accept it.

SHRI RAGHUNATHA REDDY: The
suggestion made by the hon. member
is quite sound and I am not disputing
its merit, I invite your attention to
clause 11 which says:

“The Central Government may
require a State Government or a
lccal authority or an employer to
furnish, for the purposes of this
Act, such statislical and other in-
formation in such form and within
such pegiod as may be prescribed.”

Under clause 12, the Central Govern-
ment has been given the power to
make rules to carry out the provisiong
of the Act I can assure him that
under thesa twg provisions, I will in-
corporate the suggestion made by him
in the form of a rule, No amend-
ment is necessary.

SHRI A. K, GOPALAN: In view of
the minister's assurance, 1 withdraw
my amendment,

MR. DEPUTY-SPEAKER: Does he
have the leave of the House to with-
draw his amendment?
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HON, MEMBERS: Yes, ‘

Amendment No. 2 was, by leave, with-
drawn,

MR. DEPUTY-SPEAKFR: The
question is:

“That clauses 5 to 12 stand part of
the Bill”

» motion was gdopted,
Clauses 5 to 12 were added to the Bill,

Clause 1—(Short tiile, extent and
Commencement)

MR. DEPUTY-SPEAKER: Is Mr,
Gopalan moving hig amendment? No.

The quustion is:

“That clause 1 stand part of the
Bill.”

The motion was adopted,
Clauge 1 was uddcq to the Bill,

Enacting Formula
Amendment made:
Page 1, line 1,—

for “Twenty-sixth Year” subst-
tute—“Twenty-seventh  Year”
3)

(Shri Raghunatha Reddy)

MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was agdopted,

The Enacting Formula, as amended,
was added to the Bill, The Title was
added to the Bill,

SHRI RAGHUNATHA REDDY: 1
beg to move:

“That the Bill, as amendea, be
passed.”
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MR. DEPUTY-SPEAKER: Motion “That the Bill, as amended, be

moved: »
“That the Bn’, a8 amended, be The motion tias mwa_
w’ed.n
Mr, Bhaura, in the thirg 15.27 hrs.

reading
either you support it or oppose it,
You cannot just make ga general
speech. That is the rule,

ot Wi feg WY (ufzer)  fedt
i FT ArgH, AL W1 AAFAT FT WO
fear g wgwedtam oY awedrer
TR e &0 wdy o g ar? ¥
qfr ot & wErd fe v §F gawr o T
qEg WS aTA E Ay WA AT )

o g fw 6 ==q ¥ fem
T ®T %z fear W @ }, @@
gedY ara & Sfea O A A ogdy
s amaFFA AT Iqg TN
qer AT & T SwEt ¥ oA B,
ey ot o7 g Ay T A ffrd
¥ wifad $37 ar &y ? gder § W
Wi § B gean oF awr wew g
o7 W7 IRN 36 ¥ e fr fw
fafree & 1 N A Ag 71 qar A R,
F To #A0N B oy o A@, wwn
At HogEer & 1 I Y AT H
oo freit ar A | Fgee IAw g
T § M F ofteswes AT 2
aE uF dfaw goer & s g 9= AT
N e AT far
wr § 1 gEd @y B oAl off aqand
AT gars v 5 I gwE daE
w1 AT

SHRI RAGHUNATHA REDDY: I
hope the mention of kendu leaves may
generate some ideas.

MR. DEPUTY.SPEAKER: The ques-
tion is:

CONTEMPT OF COURTS
(AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V, A. °
SEYID MUHAMMAD): Sir, I beg to
move:

“That the Bill to amend the Con-
tempt of Courts Act, 1971, as passed
by Rajya Sabha, be taken into ton.
sideration.”

Hon. Members will recall that the Con-
tempt of Courts Act, 1971 was passed
with a view to define and limit the
powers of certain courts in punishing
contempts of courts and regulating
their procedure in relation thereto.
Section 14 of the Act lays down the
procedure of dealing with such cases
where contempt is in the face of the
Supreme or a High Court. Sub-
section (1) of Section 15 of the
Act provides that 1n case of a criminal
contempt (other than a contempt re-
ferred to in Section 14) the Supreme
Court or the High Court may take
action on 1its motion or on a motion
made by (a) the Advocate General or
(b) any other person with the consent
in writing of the Advocate General.
The section explains the meanings of
the expression “Advocate General” to
mean (a) in relation to the Supreme
Court the Attorney General or the
Solicitor General, (L) in relation to
the High Court the Advocate General
of the State or any of the States for
which the High Cour hag been estab-
lished and {¢) in relaion to the Court
of a Judicial Commissioner such Law
Officer as the Central Government may,
by notification in the official gazette
specify 1n this behalf,

Union Territory of Delhi is unique
in that it has its own High Court.
There is, however, no Advocate General
n. relation to that High Tow* In the



